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MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health )
NOTIFICATION

New Delhl, the 27th Februaly 201 3

GS.R. 157(E).— In exercise of the powers conferred by the proviso to article
309 of the Con'stitution and in sdperscssion of the Andaman and Nicobar
Islands (Health Service) Rules, 1997, published under the notification of the
Andaman and Nicobar Administration number 81/97/F/No.25-58/95 MPH
dated the 12th June, 1997, in the Andaman and Nicobar Gazette dated the
12t June, 1997, except as respects things done or omitted to be done, the
President hereby makes the following rules, namely:-

1. Short title and commencement.- _ |

(1) These rules may be called the Andaman and Nicobar Islands
(Health Service) Rules, 2013.

(2) They shall come into force from the date of their pubhcatlon in the
Official Gazette.

2. Definitions.-

In these rules, unless the context otherwise requires- i
(a) “Adm;inistration" means the administrator appointed under article
239 of the Constitution for the Union territory of Andaman and
Nicobar Islands;
{b) “Commission” mieans the Union Public Service Commission;
(c) “Contﬁrollihg Authority” means the Administrator, for the post of
- Medical Officer, Senior Medical Officer and Chief Medical Officer

and the Government of India, Ministry of Health and Family

r

Ll

~
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Welfare for the posts of Chief Medical Officer (Non-functional
~ Selection Grade) and Senior Administrative Grade; ‘

(d) “Departmental Promotion Committee” means the Committee for
considering cases of promotion or confirmation in Groﬁp ‘A’ posts
as specified in Schedule III;

(e) “duty post” means any post included in Schedule L

() “Government” means the Government of India;

(8) “grade” means any of the grades specified in Schedule-I;

(fi) “Schedule” means a Schedule appended to these rules;

() “Service” means the Andaman and Nicoiaar Islands Health Service

constituted under rule 3.

3. Composition of the Service and its classification.-

(1} There shall be constituted a service known as the Andaman
and Nicobar Iélands Health Service.

(2) The service shall have five grades as specified in Schedule-I.

(3) The posts in the i‘we grades shall be General Central Service

Group ‘A’ Gazetted (Non-Ministerial)..

~ 4. Grades, strength and their review.-

(1) The duty posts included in the various grades, their number
and the pay band and grade pay or pay scale on the date of
commencement of these rules shall be as specified in Schedule
L. '

(2) Notwithstanding anything contained in sub-rule (1}, the
| Government may:-
(a) Make temporary additions or alterations to the duty posts in
various grades;
(b) in consultatiop with the Commission, include in the Servicef
such posts as cdn be deemed to be equivalent to the pdsts

included in the Service in status, grade, pay band and grade

B TR B R
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pay or pay scale afid professional content or exclude f‘rom the
Service a duty post already included in the Service; and

(c) in consultation with the Commission, appoint the regular
incumbent of the post which has been included in the Service
as a duty post, to the appropriate grade of the Service and fix
his seniority taking into account the regular service rendered
by him in the said post, in accordance with the general orders

or instructions of the Government issued from time to time.

(3) Notwithstanding anything contained in clauses (b) and (c} of
sub-rule (2), in case any regular incumbent of the post which
has been encadred in the Service is not found suitable for
appointment to thf: Service under clauses (c) of sub-rule (2), he
shall continue to hold the post and for the purpose the post
shall be treated to have been excluded from the Service till
such time it is held by such incumbent, and the suitability of
such persons for induction into the Service will be reviewed

every year.

5. Members of the Service .-

(1) The following persons shall be the members of the Service,
namely:-
(a) persons appointed to duty posts under rule 6 ; and

(b) persons appointed to duty posts under rule 10.

(2) A person referred to in clause {a) of sub-rule (1)shall, on
such appointment made under rule 6, be deemed to be the
member of the Service in the appropriate grade applicable
to him in Schedule I. |

(3) A person referred to in clause (b) of sub-rule {1)shall, frem

the date of such app’ointment made under rule 10, be the
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member of the Service in the appropriate grade applicable

to him in the said Schedule.

6. Initial Constitution of the Service.-

(1} All existing officers holding duty posts on regular basis and
found suitable for appointment in the Andaman and
Nicobar Health Service on regular basis on or before the
commencement of these rules shall be deemed to have
been abpointed under these rules in the appropriate grade
from the date of their regular appointment to such grades,
and they shall be members of the Service.

(2) The regular continuous service rendered by the officers
referred to in sub-rule (1) before the commencement of
‘these rules shall count for the purpose of probation,
qualifying service for promotion, confirmation and pension
in the Service,

(3) To the extent the Controlling Authority is not able to fill
authorised régular strength of various grades, in
accordance with the provisions‘of these rules, the same
shall be filled in accordance with the provisions of rules 10
and 11,

7. Liability to serve in Defence Services.-

Every person appointed to the said post shall, if so required,
be liable to serve in any defence service or post connected with
the defence of India, for a period of not less than five years
including the period, if any, spent on training:

Provided that any such person shall not,-
(a) be required to serve as aforesaid at the expiry of ten years

- from the date of such appointment; and

(b} be required to serve as aforesaid, if he has attained the'

age of forty—ﬁve years.
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8. Prohibition of private prgctice.- |

(1) Persons appointed to the Service, shall not be allowed
private practice of any kind whatsoever, including any
consultation and laboratory practice.

(2) Such persons shall, however, be entitled to non-practicing
allowance at the rates specified by the Government of

India from time to time.

9. Other conditions of service.-

The conditions for service of the members of the Service in
respect of matters not expressly provided in these rules shall,
mutatis mutandis and subject to special Order issued by the
Controlling Authority in respect of the Service; be the same as
those applicable to the‘ officers of the Central Civil Service, in

general.

10. Future maintenance of the Services.-

(1} The vacancies in any of the grades referred to in Schedule I,
after the initial constitution under rule 6, shall be filled in the

manner hereinafter provided in this rule.

(2) All the vacancies in the grade of Medical Officer of the Service
shall be filled by direct recruitment by the Commission from
amongst candidates fulfilling the conditions as regards
educational qualifications, experience and age-limit, as

specified in Schedule-1IV.
876 Gzfta-y
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(3) All the vacancies in the grades of Senior Medical Officer, Chief
Medical Officer, Chief Medical Officer (Non-functional
Selection Grade) and Senior Administrative Grade shall be

filled in the manner, as specified in Schedule-II.

(4) The selection in each case under sub-rule (3) shall be on the
recommendations of the Departmental Promotion Committee

constituted in accordance with Schedule-II1.

(5) Where juniors who have completed théir qualifying or eligibility
service are being considered for promotion, their seniors
would also be considered, provided they are not short of the
requisite qualifying or eligibility service by more than half of
such qualifying or eligibility service or two years, whichever is
less, and have successfully completed their probation period
for promotion to the next higher grade along with their juniors
who have already completed such qualifying or eligibility

service. +

(6) For the purpose of computing minimum qualifying service for
promotion, the service rendered on a regular basis by an
officer prior to 15t January, 2006 or the date from which the
revised pay structure based on the Sixth Central Pay
Commission recommendations has been extended, shall be
deemed to be service rendered in the corresponding grade pay
or pay scale extended based on the recommendations of the
Commission, except where there has been merger of more
than one pre-revised scale of pay into one grade with a
common grade pay or pay scale, and where this benefit will
extend only for the posts for which that grade pay or pay scale

is the normal replacement grade without any upgradation.

1
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11.

Filling of duty posts by deputation:-

(1)

2)

(3)

(4)

(5)

Notwithstanding anything contained in Rule 10,
where the Government is of the opinion that it is
necessary or expedient so to do, it may, for reasons to
be recorded in writing and in consultation with the
Commission, fill not more than two ciuty posts in all,
in any of the Grades - specified in Schedule-I by
deputation of officers holding analogous posts under
the Central or State Government or Union territories
or on short term contract basis of officers holding
analogous posts wunder the public sector
undertakings, statufory bodies autonomous,
organisations, Universities or recognized Research
Institutions.

The period of deputation, including period of
deputation in another ex-cadre post, held immediately
preceding this appointment in the same or some other
organisation or Department of the Central
Government, or the short term contract shall
ordinarily not to exceed three years.

The qualifications, experience and the eligibility
service for appointment to any gr'ade of the service
under this rule shall be in accordance with Schedule-
II and Schedule-1V, and decided by the Government in
consultation with the Commission on each occasion,
The departmental officers in the feeder category who
are in the direct line of promotion shall not be eligible
for consideration for appointment on deputation and
similarly, deputationists shall not be eligible for
consideration for appointment by promotion.

The maximum ,age limit for appointment by
deputation or absorption shall be not exceeding 56

’
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years as on the closing date of the receipt of

applications.

(6) For the purpose of appointment on deputation or

absorption, the service rendered on a regular basis by

an officer prior to 1st January, 2006 or the date from

which the revised pay structure based on the Sixth
Central Pay Commission recommendations has been
extgnded, shall be deemed to be service rendered in
the corresponding grade pay_ or pay scale extended
based on the recommendations of the Commission,
except where there has been merger of more than one
pre-revised scale of pay into one grade with a
common grade pay or pay scale, and where this
benefit will extend only for the posts for which that
‘grade pay or pay scale is the normal replacement

grade without any upgradation

12. Seniority.-

~ (1) The relative seniority of members of the Service appointed to a
grade of the Service, at the time of initial constitution of the
~ Service under rule 6, shall be as obtaining on the date of

commencement of these rules:

Provided that if the seniority of any such member has not
been specifically determined on the said date, the same shall be as
determined on the basis of the rules governing the fixation of seniority
as were applicable to the members of the Service prior to the

commencement of these rules.

(2) The seniority of the_persons recruited to the Service after the

initial constitution shall be determined in accordance with the

' S s —— oy g e w-;«m-u-r-»m-wmm'w"‘-> b S S
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general instructions isgued by the Government in the matter from

time to time.

13. Probation:-
(1) Every officer on appointment to the grade of Medical Officer of

(2)

the Service by direct recruitment shall be on probation for a
period of two years.

Provided that the Controlling Authority may extend the period
of probation in accordance with the instructions issued by the
Government from time to time in this behalf.

On completion of the period of probation, or any extension
thereof, directly recruited officers shall, if considered fit for
confirmation in the service, be confirmed in terms of the

orders of the Government for the time being in force.

(3) If, during the peribd of probation or any extension thereof, as

(4)

(5)

the case may be, the Government is of the opinion that an
officer is not fit for confirmation in the service, the
Government may discharge the officer or revert him to the
post held by him prior to his appointment in the Service, as
the case may be.

During the period of probation, or any extension thereof, an
officer may be required by the Government to undergo such
courses of training or to pass such examination or tests
(including examination in Hindi) as the Government may
deem fit, as condition for satisfactory completion of probation.

As regards other matters relating to probation, the members
of the Service shall be governed by the orders or instructions

issued by the Government in this regard from time to time.

14. Api:ointment to the service:-

All appointments to the Service shall be made by the

Controlling Authority to the grades of Medical Officer, Senior
Medical Officer, Chief Medical Officer, Chief Medical Officer (Non-

+
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15.

functional Selection Grade) and Senior Administrative Grade of

the Service and not against any specific post included in the -

Service.

Posting :-

Every member of the Service shall, unless he is appointed to
an ex-Cadre post, or is otherwise not availabie for holding a duty
post owing to the exigencies of the public service, be posted
against a dufy post under the Gove;nment of India or the

Administrator.

16. Disqualification :-

No person,-

(a) who has entered into or contracted a marriage with a person
having a spouse living, or
(b) who, having a spouse living, has entered into or contracted a
marriage with any pgrson,

shall be eligible for appointment to the.Service.

Provided that the Controlling Authority may, if satisfied that such
marriage is permissible under the personal law applicable to such
person and the other party to the marriage and that there are
other grounds for so doing, exempt any person from the operation

of this rule.
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17.Power to relax :- ¥

Where the Government is of the opinion that it is necessary
or expedient so to do, it may, by order, for reasons to be recorded
in writing, and in consultation with the Comrmmission, relax any of
the provisions of these rules with respect to any class or category

of persons.

18. Savings:-

Nothing in these rules shall affect reservation, relaxation of
age-limit and other concessions required to be provided for the
Scheduled Castes, the Scheduled Tribes, Other Backward Class
and other special categories of persons in accordance with the
orders issued by the Government from time to time in this

regard.

19. Interpretation:-

If any question arises relating to the interpretation of these
rules, it shall be decided by the Government in consultation with

the Commission.
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SCHEDULE I

[See rule 3(2) and rule 4(1)]

Name, number and scale of pay of duty posts in the various grades of Andaman and Nicobar
Health Services

S.No.

Grades and sanctioned strength of the Service

A. Grades of the Service

r

Pay band and grade pay
or pay scale

Medical Officer (Group A)

Pay band-3, Rs. 15600-
39100 with grade pay -
of Rs. 5400 plus non-
practicing allowance

2. Senior Medical Officer (Group A) Pay band-3, Rs. 15600-
39100 with grade pay
of Rs. 6600 plus non-
practicing allowance

3. Chief Medical Officer (Group A) Pay band-3, Rs. 15600-

. 39100 with grade pay
of Rs. 7600 plus non-
practicing allowance

4. Chief Medical Officer Pay band-3, Rs. 37400-

(Non-functional Selection Grade) 67000 with grade pay
+ of Rs. 8700 plus non-
practicing allowance

5. Senior Administrative Grade Pay band-4, Rs. 37400-
67000 with grade pay

1 of Rs. 10000 plus non-
practicing allowance.
B. Sanctioned strength
(including five grades) Number of posts
General Duty Medical Officer_Sub-Cadre
1. Medical Officer grade (including all the four grades) 107
2. Senior Administrative Grade 04
(i) Director of Health Services, Andaman and Nicobar Islands, 01
Port Blair
(ii) Medical Superintendent, GB Pant Hospital, Port Blair 0l
(iii)  Medical Superintendent, Bishop John Richardson Hospital, 01
Car Nicobar 01
(iv) Medical Officer I/c, North & Middle Andaman,
Mayabunder
Total 111 Posts !
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¢ SCHEDULE-1I

(See rule 10(3) and rule 11)

be followed by an interview, or selection
by the said Commission by interview
only in accordance with -age-limit and
educational qualifications and experience
as prescribed in Schedule IV. The exact
method of recruitment to be followed
shall be decided by the Controlling
Authority in consultation with the Union

Public Service Commission on each

occasion.

SIl. | Name of the post Method of Recruitment Field of selection and
No. - minimum qualifying
service for promotion.

1. Medical Officer By direct recruitment, on the basis of | The qualifications,

: written examination to be conducted by | experience and age limit

the Union Public Service Commission, to | applicable = for  direct

recruitment are as given in
Schedule IV.

2, Senior Medical
Officer

By promotion as per the criteria and
procedure prescribed by the Government
from time to time for this purpose
without linkage to vacancies.

Four years regular service
in pay band-3, Rs. 15600-
39100/~ with grade pay of
Rs. 5400/- including service
rendered in the pre-revised
scale of Rs. 8000-13500/-.

3. Chief Medical
Officer

By promotion as per the criteria and
procedure prescribed by the Government
from time to time for this purpose
without linkage to vacancies.

Five years regular services
in pay band-3, Rs. 15600-
39100/- with grade pay of
Rs. 6600/- including service
rendered in the pre-revised
scale of Rs. 16000-15200/-.

4, Chief Medical
Officer (Non-

Functional
Selection Grade)

By promotion as per the criteria and
procedure prescribed by the Government
from time to time for this purpose
without linkage to vacancies.

Four years regular service
in pay band-3, Rs. 15600-
39100/~ with grade pay of
Rs. 7600/- including service
rendered in the pre-revised
scale of Rs. 12000-16500/-.

5. Senior
Administrative
Grade

By promotion as per the criteria and
procedure prescribed by the Government
from time to time for this purpose
without linkage to vacancies.

Seven years regular service.

in pay band-4, Rs. 37400-
67000 with grade pay of Rs.
8700/- including service
rendered in the pre-revised
scale of Rs. 14300-18300 or
in pay band 3 Rs.15600-
39100/-with grade pay of
Rs.8700/- with twenty years
of regular service,

876 c;f//s-g
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SCHEDULE - III
[see rule 10(4)]
S. Grade Composition of Departmental Promotion
No. : Committee :
1. Senior Administrative Grade For considering promotion
1. Chairman or Member, Union Public Service
Commission - - Chairman
2. Chief Secretary, Andaman and Nicobar
. Administration - Member -
! 3. Director General of Health
Services, New Delhiy,» - Member
4. Secretary (Health) - Member
Andaman and Nicobar Administration
2. Chief Medical Officer (Non- For considering promotion
functional Selection Grade), Chief
Medical Officer and Senior Medical | 1. Chief Secretary, - Chairman
Officer Andaman and Nicobar Administration
2. Secretary (Health) - Member
Andaman and Nicobar Administration
‘ 3. Director General of Health Services, - Member
New Delhi
3. Medical Officer For considering confirmation,
1. Chief Secretary - -Chairman
T Andaman and Nicobar Administration
2. Secretary (Health) - Member
. Andaman and Nicobar Administration
. 3. Director of Health Service, - Member
: Andaman and Nicobar Islands
SCHEDULE - IV
{See rule 10(2)and Rule 11]
Minimum educational and other gualifications, experience and age- limit for direct
recruitment to the grade of medical officer in the Andaman and Nicobar Health Service
Grade Pay band and Age Educational and other
grade pay or pay qualifications required
scale
Medical Pay band-3, Rs. Not (DA recognized medical qualification
Officer 15600-39100/- with exceeding included in the First or Second Schedule
grade pay of 30 years or Part-'H ot.' the Thir.d thedule (other
Rs.5400/- than Licentiate qualifications) to the
' Indian Medical Council Act, 1956. '
: Note: Holders of  educational
qualifications included in Part-1l of the
~ o~ r
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Third Schedule should also fuffill the
condition stipulated in sub-section (3) of-
section 13 of the Indian Medical Council
Act, 1956.

(2) Should have completed compulsory
rotating Internship.

Note 1: Candidates who may not have
completed rotatirig intemship shall be
eligible to appear for the written
examination provided that, if selected,
they shall have to satisfactorily complete
the compulsory internship before
appointment.

Note 2: The qualifications are relaxable
at the discretion of the Commission, for
reasons to be recorded in writing, in the
case of candidates otherwise well
qualified.

Note 3: The crucial date for determining
the age limit shall be the closing date for
receipt of applications from candidates in
India (and not the closing date prescribed
for those in Assam, Meghalaya,
Arunachal Pradesh, Mizoram, Manipur,
Nagaland, Tripura, Sikkim, Ladakh
division of Jammu and Kashmir State, the
Lahauil and Spiti District and Pangi sub-
division of Chamba district of Himachal
Pradesh, the Andaman and Nicobar
Islands or Lakshadweep.

[No. A. 11018/1/2009-MH-IV/H (Part-IT)]

SANJAY PANT, Under Secy.

Note.— These rules shall come into force from the date of their

publication in the Official Gazette, however rule 6 shall come into

force with retrospective effect with a view to regularise the services of

the incumbents as referred to in the said rule and it is certified that by

giving retrospective effect to rule 6, the interest of no body is likely to -

be adversely effected.
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